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tion of each item of work is placed on 
specified officials so that there would be 
no delay and no item of work escapes 
the notice of the officials. 

(3) A scheme for the expeditious comple-
tion of assessments in small income cases 
by accepting returns has been introduced 
with a view to liquidate the pendencY, 
without a detailed and elaborate examina-
tion of accounts, etc. in these cases. 

(4) A new provision for grant of refund 
of tax on provisional assessment made on 
the basis of the return of income has been 
introduced by the Finance Act, 1968. Under 
this provision, where the completion of 
the regular assessment is likely to take 
time, . tax-payers are enabled to claim a 
refund of tllX on a provisional assessment 
made on the basis of the return of income 
and the accounts and documents ac-
companying it. 

(5) Strict instructions have been issued 
to all assessing officers that wherever an 
order passed by the Income-tax Officer 
results in a refund, the refund voucher 
should invariably accompany the order 
resulting in refund. 

(6) A complaint book is being maintained 
in the office of the Commissioner of Income-
tax in each charge where assessees could 
note the details of the cases in which there 
baa been delay in the grant of refunds. 
These complaints as also complaints made 
th rough letters addressed to the Commis-
sioner of Income-tax of each charge, are 
be ing attended to promptly and refunds are 
being granted. 

(7) A Refund Week is being observed 
by the Department annually durin& which 
all the pending cases of refunds are exclusi-
vely attended to by the stall' of the income-
tax department, and refunds granted. 

INDIGENOUS SYS11!MS OF MEDICINES 
3576. SHRI R. K. SINHA : Will the 

Minister of HEALTH, FAMILY PLAN-
N~G AND URBAN DEVELOPMENT 
be pleaaed to state : 

(a) the number of States which have 
cstabIiIbocI ~te Dira:toratca for the 
~t of indiaenous systems of 
DIIIIiI:iDes e.,., Ayurveda and Unani; 
and 

(b) the steps Government propose to 
take to promote the indigenous systems 
of medicines in the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHy) : (a) 
Five States. 

(b) Government has introduced a number 
of schemes during the successive Five Year 
Plans to promote the development of the 
Indian Systems of Medicine. This process 
of development will be carried forward 
in the Fourth Plan period. 

IRRIGATION SCHEMP.s FOR THE DROUGHT-
AFFf.{.'ED AREAS OF U.P. AND BIHAR 

3577. SHRI RAM SWARUP VIDYA-
RTHI : Will the Minister of IRRIGATION 
AND POWER be pleased to state : 

(a) the district-wise schemes formulated 
by the Central Government to provide 
irrigation facilities in the drought-affected 
areas of Uttar Pradesh and Bihar; and 

(b) the district-wise amount allocated for 
the implementation of those schemes during 
1967-687 

THE DEPUTY MINISTER IN THI' 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). The Central Govern-
ment has not fonnulated any district-wi"" 
schemes to provide irrigation facilities in 
the drought-affected areas in U.P. and 
Bihar. Nor has it allocated any fund_ 
district-wise. The Central Government pro-
vides financial assistance to the extent 
agreed to, on the basis of the total expen-
diture incurred on Plan Schemes under the 
Head of Development. 
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1960-61 70.85 
1961-62 139.31 
1962-63 277.25 
1963-64 217.24 
1964-65 652.36 
1965-66 1,199.79 
1966-67 1,337.64 

( 3fo!ifTf.rn ) 
1967-68 2,653.01 
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